
REG ISTERED 

•CENTRAL ADINISTRATIUE TRIBUNAL 
BANGALORE BENCH 

Commercial Complex (BDA) 
md iranagar 
Bangalore - 560 038 

Dated $ 4 AUG1988 

IA V IN 	APPLICATION NO. 	111 	/87(F) 
W.P. NO. 

 

Appiioant(s) 	 Respondent() 

Shri P. Seetharameiah 	V/s 	The Joint Secretary (E), Railway Board, 

To 	 New Delhi & another 

1. Shri P. Seetharaaieh 
320, 11th Cross, 25th rain, 
J.P. Nagar I Phase 
Bangalore - 560 078 

2, Shri N.S. Lsxmikantaraje Urs 
vocate 

N/s 18w Associates 
195/2, Brigade Road 
Bangalor - 560 001 

3. The Joint Secretary (E) 
Railway Board 
Rail Rhavan 
New Delhi - 110 001 

4. The Commissioner for Departmental 
Enquiries 
central Vigilance Commission 
No. 10, Jamnagar House 
Wing No. I. Akbar Road 
New Delhi - 110 011 

S. Shri M. Sreerangaiah 
Railway Advocate 
3, S.P. Building, 10th Cross 
Cubbonpet 
Bangalore - 560 002 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please fir-id enclosed herewith the copy of 0RDER,tô4W/I(85()68O6& 

passed by this Tribunal in the above said application(s) on 	- 4888 

R-N 
'-- 	 OEPUTY REGISTRAR  

(JUDICIAL) 
Encl 	As above 	 y 



In the Central Admirii%trative 
Tribunal Ban gal are Bench, 

- 	 Bangalore 

P. Seharamaiah 

N.S. Laxinikantaraje Lire 

V/s 	The 3oj.nt S.cretary(E), Rai].wey Board 
New Delhi & anoth.r 

Order Sheet (contd) 	A.NO. 111/87. 
M. Sreerangaiah 

Date 	 Office Notes 	 Orders of Tribunal 

KSPVcJPSII(A) 
4.8.88. 

QRDERS ON I.A.PJ0.5 (Application for exten- 
sion of further time): 

In this l.A., the respondents have 

sought for further extension of time for a 

period of another two months from 1.8.1988, 

asserting that the matter has been referred 

to the U.P.S.C., in accordance with the 

rules, regu]eting the same, and that body 

had not furnished its views, which is 

necessary for a proper decision on the 

appeal filed by the applicant. 

I.A.No.5 is opposed by the applicant. 

Shri M. Sreerangaieh, learned coun- 

sel for the respondents, urges for grant of 

time sought in the I.A. for the very 

reasons stated therein. 

Shri PLA, Laxmikanth Raj Uis, lear- 

ned counsel for the applicant, opposes 

the grant of extension of time sought for 

by the respondents. 

\ We are distressed at the way the 
I, 	• 

matter is being dealtj3Y the respondents 

) -JJ and the UPSC. 	But still, to do subetan- 

tial justice, it is necessary to grant a 
\• 	'S 	 ! 

further reasonable time to the authoritiea, 

to comply with our order. 

On an examination of all the facts 

and circumstances of the case, we are of 

the view that it is reasonable to grant 

time till 31.8.1988 as a last and final 

chance. 

(P.r.o.) 
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Orders of Tribunal 

We, therefore, allow I.A.N0•5, and 

extend time till 31.8.1988 ace last and 

final chance for complying with our direc-

tions made on 20.4.1987 in Application 

No. 111 of 1987. 

I.A.No,5 is disposed of in the 

above terms. But in the circumstances of. 

the case, we direct the parties to bear 

their on costs. 

Let this order be Communicated to 

the parties immediately. 
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